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Present: Hon'ble Mr Justic,e D.N .. Baruah 
Vice-Chairman 

Hon'ble Mr G.L. Sanglyine, 
Administrative Member 

Issue 	notice 	returnable 	by 

14.6.99. Let the case be listed on 

14.6.99. 

Ml~e~mber 	 Vice-Chairman 

C 

The applicant.has not taken arky 

steps. For the ends of justice we grant 

2 weeks time. Let this case be listed 

on 16-8-99 for orders*— 

M _e'r 	 Vice-chairman 
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Order of the Tribu-nal 

Mr.B*K*Singh learned counsel f6r the 
. 
Rbtitibner informs this ~ Tribunal that 

the order dated.15th March 1998 passed 

by this Tribunal h,'as since been complied 

'with* J 
Heard' M: r..'P. Bora .  learned counsel 

appearing on behalf of the Gov6rnment 

ofmanipur. on hearing counsel for the 

parties I feel that there 16 no qrotind.t 

t-o,., prod6ed4Iwith the contempt Petition. 

Accordingly, contempt Petiti 	10 ed o  
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